FIR No.0682/2020
PS Nangloli

26.06.2020

This is an application for releasing gold and silver articles recovered as per
seizure memo.

Present:  None for the State.

Applicant in person with Counsel.

IO has filed his reply. Same is taken on record.

Instead of releasing the articles on superdari, this Court is of the view
that the articles has to be released as per directions of Hon'ble High Court of Delhi
in matter of “Manjit Singh Vs. State’” in Crl. M.C. No. 4485/2013 dated 10.09.2014.

Hon'ble High Court of Delhi in above-said judgment/order while
relying upon the judgments of Hon'ble Supreme Court of India in matter of
“Sunderbhai Ambalal Desai Vs. State of Gujarat”, AIR 2003 SUPREME COURT
638, “General Insurance Council & Ors. Vs. State of Andhra Pradesh & Ors.”

Writ Petition (C) No.l14 of 2008 decided on 19.04.2010 and “Basavva Kom
Dyamangouda Patil Vs. State of Mysore”, (1977) 4 SCC 358 has held : -

“59. The valuable articles seized by the police may be released to the
person, who , in the opinion of the court, is lawfully entitled to claim such as the
complainant at whose house theft, robbery or dacoity has taken place, after

preparing detailed panchnama of such articles, taking photographs of such articles
and a security bond.

60. The photographs of such articles should be attested or
countersigned by the complainant, accused as well as by the person to whom the

custody is handed over. Whenever necessary, the court may get the jewellery articles
valued from a government approved valuer.

61. The actual production of the valuable articles during the tr}a should
not be insisted upon and the photographs along with the panchnama sh(} dd \suffice
™\
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Considering the facts and circumstances and law laid down by

High Court of Delhi, article in question i.e. gold and silver articles recovered as
per seizure memo be released to the applicant on furnishing security bond as per
valuation report of article and after preparation of panchnama and taking photographs
of article as per directions of Hon'ble High of Delhi in above cited paragraphs. 10 18
directed to get the valuation done of the article prior to the release the same to the
applicant as per directions of Hon 'ble High Court of Delhi. Panchnama,

photographs, valuation report and security bond shall be filed along-with final report.

Dasti copy of order be given as prayed for.
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FIR No0.0623/2020
PS Punjabi Bagh

26.06.2020
This is an application for releasing articles i.e. Vehicle bearing No.DL-9CA J-0749.
Present:  None for the State.

Applicant in person.

IO has filed his reply. Same is taken on record.

Instead of releasing the articles on superdari, this Court is of the view
that the articles has to be released as per directions of Hon'ble High Court of Delhi
in matter of “Manyjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.

Hon'ble High Court of Delhi in above-said judgment/order while
relying upon the judgments of Hon'ble Supreme Court of India in matter of
“Sunderbhai Ambalal Desai Vs. State of Gujarat”, AIR 2003 SUPREME COURT
638, “General Insurance Council & Ors. Vs. State of Andhra Pradesh & Ors.”
Writ Petition (C) No.14 of 2008 decided on 19.04.2010 and “Basavva Kom

Dyamangouda Patil Vs. State of Mysore”, (1977) 4 SCC 358 has held : -

“5Q The valuable articles seized by the police may be released to the
person, who , in the opinion of the court, is lawfully entitled to claim such as the
complainant at whose house theft, robbery or flacoity has taken place, c.zfter
preparing detailed panchnama of such articles, taking photographs of such articles
and a security bond.

60. The photographs

countersigned by the complainant, accused as we
custody is handed over. Whenever necessary, the court may

m a government approved valuer. ' . |
valeire 6]8 The actual production of the valuable articles during the trial should

not be insisted upon and the photographs along with the panchpama hould suffice

for the purposes of evidence. Q /
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Considering the facts and circumstances and law laid down by Hon'ble

High Court of Delhi, article in question i.e. Vehicle bearing No.DL-9CA J-0749 as
per seizure memo be released to the applicant on furnishing security bond as per
valuation report of article and after preparation of panchnama and taking photographs
of article as per directions of Hon'ble High of Delhi in above cited paragraphs. IO is
directed to get the valuation done of the article prior to the release the same to the
applicant as per directions of Hon'ble High Court of Delhi. Panchnama,

photographs, valuation report and security bond shall be filed along-with final report.

Dasti copy of order be given as prayed for.

UQF}E NAGPAL)

est) THC, Delhi
26.06.2020
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FIR No.0623/2020
PS Khyala

26.06.2020

This is an application for releasing articles i.e. Vehicle bearing No.DL-4SBS-9509
with key, mobile phone OPPO A3S along with two Sims and one purse
containing driving license and Registration certificate of the aforesaid vehicle.

Present : None for the State.

Applicant in person.

10 has filed his reply. Same is taken on record.

Instead of releasing the articles on superdari, this Court is of the view
that the articles has to be released as per directions of Hon'ble High Court of Delhi
in matter of “Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.

Hon'ble High Court of Delhi in above-said judgment/order while
relying upon the judgrrients of Hon'ble Supreme Court of India in matter of
«Sunderbhai Ambalal Desai Vs. State of Gujarat”’, AIR 2003 SUPREME COURT
638, “General Insurance Council & Ors. Vs. State of Andhra Pradesh & Ors.”
Writ Petition (C) No.14 of 2008 decided on 19.04.2010 and ‘“Basavva Kom

Dyamangouda Patil Vs. State of Mysore”, (1977) 4 SCC 358 has held : -

«59 The valuable articles seized by the police may be released to the
person, who , in the opinion of the court, is lawfully entitled to claim such as the
complainant at whose house theft, robbery or dacoity has taken place, after
preparing detailed panchnama of such articles, taking photographs of such articles

and a security bond.
60. The photographs of such articles should be attested or

countersigned by the complainant, accused as well as by the person to whom the
custody is handed over. Whenever necessary, the court may get the jewelléry axicles

valued from a government approved valuer. /
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61. The actual production of the valuable articles during the trial should
not be insisted upon and the photographs along with the panchnama should suffice
for the purposes of evidence.

Considering the facts and circumstances and law laid down by Hon'ble
High Court of Delhi, article in question i.e.Vehicle bearing No.DL-4SBS-9509 with
key, mobile phone OPPO A3S along with two Sims and one purse containing
driving license and Registration certificate of the aforesaid vehicle as per seizure
memo be released to the applicant on furnishing security bond as per valuation report
of article and after preparation of panchnama and taking photographs of article as per
directions of Hon'ble High of Delhi in above cited paragraphs. IO is directed to get
the valuation done of the article prior to the release the same to the applicant as per
directions of Hon'ble High Court of Delhi. Panchnama, photographs, valuation

report and security bond shall be filed along-with final report.

Dasti copy of order be given as prayed foy:

Coly — po. .
0 09 K M(}__ (FUNKET YAGPAL)
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‘ FIR N0.622/2020
PS Punjabi Bagh
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Phis s an arplicaton tor re : : :

vapplication tor releasing articles e, Vehicele bearing No.DL-4CAU-5279.
Prosend l.\L ..\pl\ l\\‘l‘ ll\t‘ »\‘(lll\“

Applhicant in person with Counsel.

10 has tiled his reply. Same is taken on record.

Instead of releasing the articles on superdari, this Court is of the view
that the articles has to be released as per directions of Hon'ble High Court of Delhi
in matter of “Manjit Singh V. State™ in Crl. M.C. No. 4485/2013 dated 10.09.2014.

Hon'ble High Court of Delhi in above-said judgment/order while

relving upon the judgments of Hon'ble Supreme Court of India in matter of

“Sunderbhai Ambalal Desai Vs. State of Gujarat”, AIR 2003 SUPREME COURT

038, “General Insurance Council & Ors. Vs. State of Andhra Pradesh & Ors.”

Wit Petition (C©) No.l4 of 2008 decided on 19.04.2010 and “Basavva Kom

I)_vamungmuia Patil Vs. State of Mysore”, (1977) 4 SCC 358 has held : -

59, The valuable articles seized by the police may be released to the
on of the court, is lawfully entitled to  claim such as the
robbery or dacoity has taken place, after
es, taking photographs of such articles

person, who . in the opini
complainant at whose house theft,

preparing detailed panchnama of such articl

and a securiry bond.
60. The photographs of such articles should be attested or
d as well as by the person to whom the

complainant, accuse
;- necessary, the court may get the jewellery articles

ed valuer.

countersigned by the
custody is handed over. Wheneve
valued from a government appro

61. The actual production of the
photographs along

valuable articles during the trial should

not be insisted upon and the with the panchnama should suffice

for the purposes of evidence. (_?

Scanned by CamScanner



-

Considering the facts and circumstances and law laid down by Hon'ble
'High Court of Delhi, article in question i.e. Vehicle bearing No.DL-4CAU-5279 as
per seizure memo be released to the applicant on furnishing security bond as per
valuation report of article and after preparation of panchnama and taking photographs
of article as per directions of Hon'ble High of Delhi in above cited paragraphs. 10 is
directed to get the valuation done of the article prior to the release the same to the
applicant as per directions of Hon'ble High Court of Delhi. Panchnama,

photographs, valuation report and security bond shall be filed along-with final report.

Dasti copy of order be given as prayed for.

PUNEET NAGPAL)
DUTY MM /(West) THC, Delhi
6.06.2020
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FIR No.000625/2019
PS Nangloi

26.06.2020

Present: Ld. APP for the State.
Ld. Counsel for accused.

An application has been filed on behalf of accused namely Praveen
Kumar S/o Sh. Mahender Singh seeking extension of the interim bail which was

granted to the accused vide order dated 11.05.2020.
Perusal of copy of order dated 11.05.2020 passed by Ld. Duty MM

reveals that the accused was directed to be released on interim bail for 45 days in
view of the direction passed by Hon'ble High Court of Delhi in WP(Civil)
No.2945/20, r/'w WP(C) No.01/20.

Ld. Counsel for accused submits that vide order dated 22.06.2020 passed
by Hon'ble High Court of Delhi in writ petition civil (C) No.3080/20, the interim
bail which have been granted to the accused person has been further extended by a
period of 45 days from the date of the expiry of the period of interim bail.

In view of the same, the interim bail of the accused is extended for a
further period of 45 days from the date of expiry of the period of the interim bail
which was granted vide order dated 11.05.2020 on the same terms and conditions.

Copy of the order be given dasti to the Ld. Counsel for accused.

Copy of the order be sent to the concerned Jail Superintendent.
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FIR No.000511/2019
PS Nangloi

26.06.2020

Present: Ld. APP for the State.
Ld. Counsel for accused.

An application has been filed on behalf of accused namely Praveen
Kumar S/o Sh. Mahender Singh seeking extension of the interim bail which was
granted to the accused vide order dated 11.05.2020.

Perusal of copy of order dated 11.05.2020 passed by Ld. Duty MM
reveals that the accused was directed to be released on interim bail for 45 days in
view of the direction passed by Hon'ble High Court of Delhi in WP(Civil)
No.2945/20, r/'w WP(C) No.01/20.

Ld. Counsel for accused submits that vide order dated 22.06.2020 passed
by Hon'ble High Court of Delhi in writ petition civil (C) No.3080/20, the interim
bail which have been granted to the accused person has been further extended by a
period of 45 days from the date of the expiry of the period of interim bail.

In view of the same, the interim bail of the accused is extended for a
further period of 45 days from the date of expiry of the period of the interim bail
which was granted vide order dated 11.05 .2020 on the same terms and conditions.

Copy of the order be given dasti to the Ld. Counsel for accused.

Copy of the order be sent to the concerned Jail Superintendent.

e’ ET NAGPAL)
v DU (West) THC, Delhi

PLA W
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FIR No.001024/2019
PS Nangloi

20.06.2020
Present: Ld. APP for the State,

Ld. Counsel for accused.

An application has been filed on behalf of accused namely Praveen
Kumar S/o Sh. Mahender Singh secking extension of the interim bail which was
eranted to the accused vide order dated 11.05.2020.

Perusal of copy of order dated 11.05.2020 passed by Ld. Duty MM
reveals that the accused was directed to be released on interim bail for 45 days in
view of the direction passed by Hon'ble High Court of Delhi in WP(Civil)
No0.2945/20, r/w WP(C) No.01/20.

Ld. Counsel for accused submits that vide order dated 22.06.2020 passed
by Hon'ble High Court of Delhi in writ petition civil (C) No.3080/20, the interim
bail which have been granted to the accused person has been further extended by a
period of 45 days from the date of the expiry of the period of interim bail.

In view of the same, the interim bail of the accused is extended for a
further period of 45 days from the date of expiry of the period of the interim bail
which was granted vide order dated 11.05.2020 on the same terms and conditions.

Copy of the order be given dasti to the Ld. Counsel for accused.

Copy of the order be sent to the concerned Jail Superintendent.

Scanned by CamScanner



©)

FIR No.712/2020

PS Nangloi
26.06.2020

Present: Ld. APP for the State (through CISCO Webex).
Ld. Counsel for accused / applicant.

This is an application under Section 437 of Cr.P.C on behalf of
applicant/accused Sumit Sharma S/o Sh.Shyam Lal wherein it has been submitted
that the accused person is in JC since 04.06.2020 and that the alleged illicit
weapon/knife has been planted on the accused.

IO of this case has filed reply. Perusal of reply shows that there is
allegation of under Section 25/54/59 Arms Act against the accused.

Heard. ‘

Considering the fact that the recovery of the alleged buttondar knife has
already been effected and that the accused is in custody since 04.06.2020, accused
Sumit Sharma S/o Sh. Shyam Lal admitted to bail subject to furnishing of Bail Bond
and two Surety Bonds in the sum of Rs.10,000/- each and further subject to the

following conditions :-

1. that accused person (s) shall attend the Court as per conditions of bond to be
executed ;

2. that accused person (s) shall not commit similar offence and ;

3. that accused person (s) shall not directly/indirectly induced, give threat, or in

any way dissuade the witnesses/persons acquainted with the facts of this case and
also shall not tamper with the evidence.

Bail bond and Surety Bond would be accepted only after verification
through 10 of this case.
{
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FIR No0.521/2020
PS Khyala

26.06.2020

This is an application for releasing articles i.e. the 67 Piece of Saree.
Present:  None for the State.

Applicant in person with Counsel.

10 has filed his reply. Same is taken on record.

Instead of releasing the articles on superdari, this Court is of the view
that the articles has to be released as per directions of Hon'ble High Court of Delhi
in matter of “Manyit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.

Hon'ble High Court of Delhi in above-said judgment/order while
relying upon the judgments of Hon'ble Supreme Court of India in matter of
«Sunderbhai Ambalal Desai Vs. State of Gujarat”, AIR 2003 SUPREME COURT
638, “General Insurance Council & Ors. Vs. State of Andhra Pradesh & Ors.”
Writ Petition (C) No.14 of 2008 decided on 19.04.2010 and “Basavva Kom
Dyamangouda Patil Vs. State of Mysore”, (1977) 4 SCC 358 has held : -

«50 The valuable articles seized by the police may be released to the
person, who , in the opinion of the court, is lawfully entitled to claim such as the
complainant at whose house theft, robbery or dacoity has taken place, after
preparing detailed panchnama of such articles, taking photographs of such articles
and a security bond.

60. The photographs of such articles should be attested or
countersigned by the complainant, accused as well as by the person to whom the
custody is handed over. Whenever necessary, the court may get the jewellery articles
valued from a government approved valuer.

61. The actual production of the valuable articles during tite tkial should
not be insisted upon and the photographs along with the panchnamgd should suffice
for the purposes of evidence.
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Considering the facts and circumstances and law laid down by Hon'ble
High Court of Delhi, article in question i.c. the 67 Piece of Saree as per seizure
memo be released to the applicant on furnishing security bond as per valuation report
of article and after preparation of panchnama and taking photographs of article as per
directions of Hon'ble High of Delhi in above cited paragraphs. 10 is directed to get
the valuation done of the article prior to the release the same to the applicant as per

directions of Hon'ble High Court of Delhi. Panchnama, photographs, valuation
report and security bond shall be filed along-with final report.

Dasti copy of order be given as prayed for.

(P ET NAGPAL)
DUTY (W¢st) THC, Delhi
26,00.2020
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FIR N0.248/2020)
PS Paschim Vihar East

20.006.2020

This is an application for relcasing articles i.c. Mobile phone make REAL ME-1
(OPPO), bearing IMEI No.869003033905278.

Present:  None for the State.

Applicant in person.

10 has filed his reply. Same is taken on record.

Instead of releasing the articles on superdari, this Court is of the view
that the articles has to be released as per directions of Hon'ble High Court of Delhi
in matter of “Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.

Hon'ble High Court of Delhi in above-said judgment/order while
relying upon the judgments of Hon'ble Supreme Court of India in matter of
«Sunderbhai Ambalal Desai Vs. State of Gujarat”, AIR 2003 SUPREME COURT
638, “General Insurance Council & Ors. Vs. State of Andhra Pradesh & Ors.”
Writ Petition (C) No.14 of 2008 decided on 19.04.2010 and “Basavva Kom
Dyamangouda Patil Vs. State of Mysore”, (1977) 4 SCC 358 has held : -

«50. The valuable articles seized by the police may be released to the
person, who , in the opinion of the court, is lawfully entitled to claim such as the
complainant at whose house theft, robbery or dacoity has taken place, after
preparing detailed panchnama of such articles, taking photographs of such articles
and a security bond.

60. The photographs of such articles should be attested or
countersigned by the complainant, accused as well as by the person to whom the
custody is handed over. Whenever necessary, the court may get the jewellery articles
valued from a government approved valuer. ‘

61. The actual production of the valuable articles during The trial should
not be insisted upon and the photographs along with the panchngfna\shpuld suffice

/
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for the purposes of evidence.

Considering the facts and circumstances and law laid down by Hon 'ble
High Court of Delhi, article in question i.e. Mobile phone make REAL ME-1
(OPPO), bearing IMEI No.869003033905278 as per seizure memo be released to
the applicant on furnishing security bond as per valuation report of article and after
preparation of panchnama and taking photographs of article as per directions of
Hon'ble High of Delhi in above cited paragraphs. IO is directed to get the valuation
done of the article prior to the release the same to the applicant as per directions of
Hon'ble High Court of Delhi. Panchnama, photographs, valuation report and

security bond shall be filed along-with final report.

Dasti copy of order be given as prayed for.

(PU AGPAL)
DUTY MM (W¢st) THC, Delhi

\\/\QK} 26.06.2020
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